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FINAL ORDER NO 72044-72045 / 2018 

 

Per: Anil G. Shakkarwar 

 

The issue involved in the present appeals is as to 

whether appellant are liable to pay service tax on the sale and 

purchase of the SIM Cards and vouchers belonging to BSNL, 

under the category of ‘Business Auxiliary Service’. 

2. We find that the issue is no more res integra and stand 

settled by various decisions. One such reference can be made 

to Hon’ble Allahabad High Court decision in the case of 
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Commissioner of CGST & Central Excise vs. Rama Sales and 

Services 2018 (12) G.S.T.L. 286 (All.), laying down that no tax 

liability would arise, as BSNL had already discharged service 

tax on the full value of the SIM Cards. 

3. In view of the foregoing, appeals are allowed. 

(Pronounced in Court) 
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